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New Delhi, the Cc9 + Mc.gmbey/ Bal
| NOTIFICATION
» INCOME-TAX
50. (B~ In exercise of the powers conferrcd by sub-section

(1) of section 295 read withnsub—section (2AA) of section 35 of the
Income-tax Act, 1961 (43 ivo[ 1961), the Central Board of Direct
Taxes hercby makes the following rules further to amend the
Income-tax Rules, 1962, namely:- |
I. (i) These rules wmay be called the Income-tax ( [}Z{L‘L_ﬁ}ﬂ
ﬁ, Amendment} Rules, 1-;996“’
- (ii) These rules shall_ be deemed to have come into force on
the ist day of October, 1996.

2 1In rule 6 of the Income-tax Rules, 1962,-

~‘\ )

(i) in sub-rule (1), after the words “the purposes of” 4 the
wotds and figures 'f‘sub-section (1) and sub-section (2A) of”
shall be inserted; '
(ii) after sub-rule(1), the following sub-rule shall be inserted,
namely:-
“(1A) For the purposcs of sub-section (2AA) of section 35,

B the prescribed authority shall be the head of the National

- Laboratory or the 'University or the Indian Institute of
Technology, as the case may be.”;
(iii) sub-rule (4) shall be omitted;
(iv) for sub-rule (5)2 the following shall be substituted,
namely;- ¢ |
' | . ) o ' TN P

- SERTY f“(ﬁD‘;\Th._C3!116_ads3,0f,v’\;the National Laboratory or the . University or

the: Indian ‘Institute of Technology shall if he is satisfied
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(g) On completion of the approved programme, 2
completion certificate along with a copy of the report ‘on
the research activities carried out and salient features of -
the result obtained and its further application for
commcrcial exploitation shall be jointly submitted by the
sponsor and the National Laboratory, University of Indian
Institute of Technology to the Director General (Income-tax

Exemptions);

(h)"A copy of the audited statement of accounts for the
approved programime shall be qubmitted by the Head of
the National Laboratory, University or Indian Institute of
Technology o the Director General (Income-tax
Exemptions) within six months of the completion of the |
programme.”.

\

In vappendix 11 of the Income-tax Rules, 1962,-

(i) for Form No. 3 CG, the following shall be substituted ,
namely:- : '

«FORM NO. 3CG
[See rule 6(3) 1

Application for approval of scientific research programme

(%]

under sectiofn 35(2AA) of the Income-tax Act, 1961

Name and Address of the sponsor including
Telex/Fax/Phone numbers.

Permanent Account Number (PAN) of the SvanS()l'x

Nature of Business/activity of the sponsor (enclose
copy of latest Annual Report along with balance
sheet, whete applicable).

Annual turnover of the sponsor during the past
three years.

Annual Research and Development expenditure of
the sponsor during the three years.

The Research and Development facilities and
research and development activities of the

sponsor.
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Details of technical collaborations, if any, enter
“into by’ the ‘Sponsor. !\- AT
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Does the sponsor have ‘a Department of Scientific '
and Industrial Research/ recognised in-house
Research and Development unit? 1f yes, give
details.

/ 9. Purpose of‘the:Scie'ntifigﬁg{qsggr»chv EP}'ggram‘;n}g: . {or At
¢ which approval is souglit” under section 35(2AA).j.%{o 6 I
the Income-tax Act, 1961 [give a brief write' up on
the research programme indicating the objectives of
the programme, stages of implementation, expected
results, commercialisation prospects, usefulness of

[
. . . |
- . the programme in terms of foreign exchange saving it
iy and potential for exports. (in separate annexures)]. ;‘
, - 10. Proposed date of commencement of the research
- programme.

L1. Total funds to be provided by the sponsor for ﬂle
programme.

12. Details of deduction vclaimed(year-wise) by
the sponsor under . section 35(2AA) of the
Income-tax  Act, 1961 during the last four years.

. ' Certified that the above information is true to the
best of our knowledge and belief.

We undertake to abide by the conditions

prescribed in Income-tax Act, 1961, and Rules framed

L thereunder and the terms and conditions agreed upon
X between us at the time of approval of programme.

(Signature of the sponsor)

(Name and Designation )

Place :
e .
N Date :
Note.- Separate applications have to be submitted in respect
of each research programine.”;
‘ T "
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(ii) for Form No. 3'CH, the' followi'_l_ilg shall be substitﬁtéd', namely:-
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}\\Place
Date :
Order
"\

“FORM No. 3CH
[See rule 6(5)] - v

// ¢ Order of Approval of Scientific Research Programme

under section 35(2AA) of Income-tax Act, 1961

Name, Address and PAN of (he sponsor.

Name and Address of the National Laboratory or
University or Indian Institute of Technology.

Title of thev Scien(ifig Research Progra:nmé.
Purpose of the programme,

Reference ,NO' and date of (he application.
Date of c;)mmencement of the programme.
Duration of the programme in months,

Assessment year(s) for which the programme hag
been approved (not exceeding three years),

Total cost of the programme and payment terms,

Any other condition imposed by the prescribed

authority €.g.utilisation of patent rights and
commercialisation of rights etc.

(Signature of the Head of
the National Laboratory
or University or Indian
Institute” of Technology)

.
.

(Name and Designation )

NO. e
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Copy to :-

(1) Sponsor;

(2) The Director General (Indian Council'of Agricultural
Research/Indian ' Council of Medical Research/
Council of Sciehtific and Industrial Research / the
Director General, Defence Research and
Development Otganisation / Secretary, Department
of Electronics / Secretary, Department of Bio-
technology / Secretary, Department of Atomic
"Energy);

SRat (3) The Director General of Income-tax (Exemptions) ;

T 4) Secretary, Department of Scientific and Industrial
’ Research”; ‘

(iii) after Form No. 3CI, the following  shall pe inserted, namely:-

“FORM NO. 3CJ
[See rule 0(7) ]

s . Report to pe Submitted by the prescribed authrity
T to  the Director General (Income-tax Exemptions)

after approval of scientjfic research  programme
under section 35(2AA) of the Income-tax Act, 1941

.~ Name and Address of the Nationa] Laboratory,
¥ University or Indian Institute of Technology
including Telex/Fax/Phone numbers,

2. Name and designation of the Head of the National
Laboratory, University or Indian Institute of
Technology. ' .

3. Agency under which the National Laboratory is

functioning (Indian Councjl of Agricultural

™. Research/ Indian Counci] of Medical Research/
Council of Scientific and Indus(ria] Research/
Defence Research ang Development Organisation/

Department of Electronics / Department of Bio-
technology/ Department of Atomic Energy).

4, Name and Address of the Sponsor including
' Telex/Fax/Phone numbers,
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A 5. Permanent Account Number (PAN) of the sponsor. 7 ‘
;/.“’
. 0. Nature of Busincss/aclivity of the sponsor (enclose
@ copy of latest Annual Report along witn balance
A sheet, where applicable).
4
7. Annual turnover of the sponsor during the past
three years.
8. Annual Research and Development expenditure of
the sponsor during the three years.
e 9. Details of deduction claimed (yea|'~wise) by
o the sponsor under section 35(2AA) of the
Income-tax Act, 1961 during the Jast eight years. .
10. Purpose of tjh_e Scientific Research Programme
[give a brief write up on (he requirement research
programme indicating the objectives of the
Programme, stages of implementation, expected
results, Commercialisation prospects, usefulness of L
the programme in terms of foreign exchange 3
saving and potential for eXports  (in  separate ’
o annexures)].
i .
{
' I1. Date of commencement of (he research
programme.

12. Duration of the programme i months,

¥ 13, Total cost of (he programme (cost of raw Mmaterials,
equipment, Mmanpower, services, indirect costs,
overheads and intellectual inputs).

14. Payment terms (enclose copy of the agreement k
between the Sponsor and (he National Laboratory,
University or Indian Institute of Technology).

15, Details of agreement regarding patent rights and
commercialisation rights between the sponsor ang
- the National Laboratory, University or Indian
Institute of Technology.
(enclose copy of the agreement)

Certified that the above information is true to the
best of our knowledge and belief.
_ ‘ o

- We undertake to :




maintain separate accounts for the 8
: - Lo
programme approved: S : L

submit progress reports every yeatr to the
Director General (Income-tax Exemptions);

" and

Place .

Date :

F.No. 142/45/96-TPL

No. Y SY4

submit final report on completion of the
programme along with audited statement of
acCounts to the Director General of Income-
tax (Exemptions). 4

(Signature of the Head of the
National Laboratory, _

University or ‘Indian . 5
Institute of Technology)

(Name and Designation )

» . WIJ . L
Voot ‘/\@XQ‘AC{(’
( ANIRUDDHA KUMAR '
UNDER SECRETARY TO THE
GOVERNMENT OF INDIA

Foot

S..O. Cl_éﬂ_ dated 26.2.196)and amended from time to time and last
amended by Notification published under $.0. 85Y  dated JANPRIRS

Note:- Principal rules were published vide Notification
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151 wurfenfa, Isgty gainmrar, forafagtae ot aredts
ghafet deaTs gﬁm a3nifea s1dsa & fae gus oav T
T, famsT gfoad dwetgr ot sTet e s@st ve gfa 4 |
gy sraTaadl ad ¥ 3| FFET, a5 ASTFANT 1ITH-FV ped |
F1 gFga &1 oTeT,

191 ggaifea s1dpm & fasgres ¥ faw fafes gTfusTed eTer
¥t aTfequt oT AETTHNNG 1ITH-FT poi ¥ AFAYCA B
feat faveTa aeT feur arenr |

15t 3gwifea sTdgm & geT 2tav, foe e agduTA fmmazﬁ. 1550
3T gTom afeorTa ¥ ymy agorT qaT FAS aTﬁrf‘—wsak;’fT P
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9T aTedts glutfiet deaTa dgwa o } wevfdne wama-se
g1 °F gEga w3, 1R
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